August 1967, The dispute still persiste since the Government of Karnataka insists on the
implementation of the recommendations of the Mahajan Commission in toto, While the Government
of Maharashtra does not accept the Commission's recommendations. The Government of
Maharashtra has filed a suit in the Hon'ble Supreme Court of India, which is pending in the Apex

Court.

(b) Government of Maharashtra has alleged that pecple of disputed areas in Karnataka
bordering Maharashtra are suffering humiliating and traumatic experience because of apathy of

Government of Karnataka. However, the State of Karnataka hag denied the allegation.
(c) Central Government has nat given approval to change the name of the city of Belgaum.

(d) It is not possible to indicate the exact time frame by when the dispute to indicate the
exact time frame by when the dispute can be resclved as the matter is pending in the Apex court.
Inter State boundary disputes can be resalved anly with the willing cooperation of the State
Governments concerned through discussions, mutual accommodation and understanding. The

Central Government warks only as a facilitator for amicable setflement of the dispute.
Pendency of cases under SC/ST Act
3623, SHRIT.K. BANGARAJAN Wil the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there ig high pendency of cases under Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 198%;

(b) if so, the State-wise details thereof;

(c) whether it is alsc a fact that the conviction rate is low in various States;
(d) ifso, the details thereaf;

(e) the reasons for the high pendency of cases and low rate of conviction; and
() thesteps propcsed by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b)) As per the information provided by National Crime Record Bureau (NCRE), State/UT-wise
details of pending cases under SC/ST (Prevention of Atrocities Act.) during 2006-2008 are at

Statemnent -1 &l respectively.
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{c) and (d) Some State have reported low conviction rate under SC/ST Act vis-a-vis the
naticral average. State/UT-wise conviction rate under SC/ST Act for the year 2006 to 2008 are

enclosed as Staternent-1 & |l respectively. (See below).

(e) and (f) Delays in investigation and trials, witness turning hostile or locsing interest,
inappropriate application of section of relevant Acts which tend to weaken the merite of the case at
the trial stage are some of the reagons cited by the States that lead ta low conviction. In this regard a
detailed achvisory dated 01.04.2010 has been issued by Ministry of Home Affairs advising States/ UTs
1o ensure vigorous enforcement of the Statutory provisions and legislations relating to Crime against
Scheduled Castes and Scheduled Tribes. The advigary also obeerves the need to sersitize and train
the law enforcement agencies in the implementation of Protection of Civil Right Act and the SC/ST
(Prevention of Atrocities) Act, organizing legel literacy and legal awareness camps, and setting up of
fast track courts and special courts for speedy trigl and conviction in cases of crime against SCe/STs

etc.
Statement-/

Cases for trial including pending case from previous year (CST ), Trial Completed (TG, Case
Convicted (CV), Case Pending (CV), Trial at end of year (OFT ), Conviction Rate (CVR ) under
Atrocities against Scheduied Gastas
aduring 2006 to 2008

Sl.No. State CS8T TC cV CPT CVR
1 2 3 4 5 e} 7
2006

1 Andhra Pradesh 5726 1382 219 4278 5.8
2 Arunachal Pradesh 2 0 0 2 2

8 Aszsam 165 L5ls] 21 100 38.2
4 Bihar 6179 763 173 5346 22.7
& Chhattizgarh 1202 263 108 Q09 RIoRY
& Goa 2 1 0 1 0.0
7 Guijarat 7826 799 41 7019 Bl
8 Haryana jelte) 187 13 Hab 8.3
9 Himachal Pradesh 271 72 18 187 25.0
10 Jammu & Kashimir* 12 8 0 3 0.0
i Jharkhand 618 10 7 504 5.5
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1 2 3 4 B & 7

12 Karnataka 6704 1468 35 5222 2.4
13 Kerala 1624 579 33 1110 5.7
14 Madhya Pradesh 17483 4490 1318 12452 28.1
15 Maharashtra 6020 Q65 44 5030 4.6
16 Manipur 0 0 0 0 -
17 Meghalaya 0 0 0 0 =
18 Mizoram 0 0 0 0 =
12 Nagaland 3 0 0 2 -
20 Origsa 5428 729 o 4639 13.6
21 Punjab 283 &0 8 215 13.3
22 Rajasthan 10421 2162 884 7992 40.9
23 Sikkim 10 0 0 10 5
24 Tamil Nadu 2933 708 170 2225 24.0
25 Tripura 32 0 0 32 -
26 Uttar Pradesh 29620 4200 2343 24586 47.8
27 Uttarakhand 369 59 30 310 50.8
28 West Bengal 16 i 0 13 0.0
TOTAL STATE 103701 19923 5571 82782 28.0
29 A&N lelands 0 0 0 0 -
30 Chandigarh ] < 0 2 0.0
31 D&N Haveli 4 0 0 4 =
32 Daman & Diu 3 2 0 1 0.0
33 Delhi Ut 38 5 2 33 40.0
34 Lakshadweep 2 2 2 0 100.0
35 Puducherry g 0 0 Q =
ToTaLUT &1 12 4 49 33.3
TOTAL ALL INDIA 103762 19936 6575 82831 28.0

Source Crime in India® SC/3T (POA) Actis not applicable in J& K. However, figures shown here relate to Crimes

Committed against SC/3Ts by Non-3C/STs
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2007

Sl.No. State C8T TC 8% CPT CVR
1 2 3 4 Is] & 7

1 Andhra Pradesh 40871 1955 289 4109 4.8
2 Arunachal Pradesh 2 0 0 2 -
3 Assam 201 76 33 125 43.4
4 Bihar 7156 1010 173 6075 17.1
5 Chhattizgarh 1370 336 128 1030 38.1
& Goa 1 0 0 1 -
7 Gujarat 7964 766 a7 7195 6.1
8 Haryana 703 186 44 BT 237
Q@ Himachal Pradesh 220 23 2 %7 8.7
10 Jammu & Kashmir* 3 0 0 3 =
1 Jharkhand 744 153 53 580 34.6
12 Karnataka 6625 1525 48 5089 3
13 Kerala 1383 451 19 Q03 4.2
14 Madhya Pradesh 6428 4239 693 NM790 39.9
5 Maharashtra 5982 1178 34 4805 2.9
16 Manipur 0 0 0 0 &
17 Meghalaya 8 0 0 0 5
18 Mizaoram 0 0 0 0 -
19 Magaland 2 7 7 0 00,0
20 Orizsa Setle] 820 82 4876 10.0
21 Punjab 305 73 10 232 13.7
22 Rajasthan 10020 1737 821 8020 47.3
23 Sikkim 21 7 & 14 71.4
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1 2 3 4 154 e} 7
24 Tamil Nadu 3185 831 122 2324 .7
76 Tripura 40 29 10 1 e
26 Uttar Pradesh 29458 5220 2854 24771 54,7
27 Uttarakhand 356 23 33 263 355
28 West Bengal 19 i 0 8 0.0
TOTAL STATE 103942 20711 6502 82420 31.4
29 A&N lslands 0 0 0 0 -
30 Chandigarh 2 & & # 5
31 D&N Haveli 5 1 0 4 0.0
32 Daman & Diu 1 0 0 1 -
33 Delhi Ut 46 8 3 38 e
34 Lakshadweep 0 0 0 0 -
35 Puducherry 10 2 0 7 0.0
ToTaL UT &4 M 3 52 27.3
TOTAL ALL INDIA 1040086 20722 6608 82472 31.4
2008
Sl.No. State C8T TC cV CPT CVR
1 2 3 4 & 6 7
1 Andhra Pradesh 5806 1518 192 4221 2.7
2 Arunachal Pradesh 2 0 0 2 5
3 Assam 162 26 7 136 26.2
4 Bihar 8012 1244 229 6719 8.4
5 Chhattisgarh 620 357" 122 1217 34.2
& Goa 4 o] o] 4 =
7 Gujarat 83N 1024 38 7278 3.7
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1 2 3 4 154 e} 7
8 Haryana 794 151 16 643 10.6
9 Himachal Pradesh 225 50 3 168 6.0
10 Jammu & Kashmir® 3 0 0 3 -
1 Jharkhand 852 188 30 630 6.0
12 Karnataka &877 eleld} a7 5193 2.8
13 Kerala 178 208 Q@ 08 4.3
14 Madhya Pradesh 14792 4501 jlolels} Q924 37.0
15 Maharashtra 5824 681 57 5135 8.7
16 Manipur 0 0 0 0 -
17 Meghalaya = U U 0 3
18 Mizaram 0 0 0 0 =
12 Nagaland 0 0 0 0 -
20 Orissa 6243 780 87 5454 1.4
21 Punjab 318 56 9 262 16.1
22 Rajasthan 10042 w46 Fall 8386 46.0
23 Sikkim 26 15 12 1 80.0
24 Tamil Nadu 3288 767 126 2605 6.4
25 Tripura 14 & 0 8 0.0
26 Uttar Pradesh 30112 5987 3283 24083 54.8
27 Uttarakhand 300 81 37 219 45.7
28 \West Bengal el 5] i 21 20.0
TOTAL STATE 104829 20862 6685 83168 32.1
29 A&N lelands 0 0 0 0 -
30 Chandigarh 4 1§ 1§ 4 =
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37 DA&N Haveli 5 1 0 4 0.0

32 Daman & Diu 1 1 0 0 0.0

3B Delhi UT 57 o] i3 62 &60.0

34 Lakshadweep 0 0 0 0 =

35 Puducherry 7 2 0 4 0.0
Total UT 74 @ 3 &4 33.3
Total Al India 104903 20861 6688 83222 32.1

Statemsnt-{f

Cases for Trial including Pending Cases from Previous Year (CST ), Trial Completed (TC), Cases
GComvicted (CV), Casas Panding trial at end of year
(CPT), Conviction Rate (CVR) Under Atroaities against Scheauled

Tribas quring 2006 o 2008
Sl.No. State C8T TC cv CPT CVR
1 2 3 4 5 s} 7
2006

1 Andhra Pradesh 1094 308 42 779 13.6
2 Arunachal Pradesh B4 & 2 7 33.3
3 Assam 172 é'e] 20 106 30.3
4 Bihar 123 (s} 5 07 313
5 Chhattisgarh 673 385 172 1234 48.5
& Goa 1 0 0 1 =

7 Gujarat 1764 152 £ %12 Fi3
8 Haryana 0 o o 0 &
9 Himachal Pradesh 13 2 1 i £0.0
10 Jammu & Kashimir 1 1 0 0 0.0
1 Jharkhand 643 81 23 540 28.4
12 Karnataka 838 195 10 4638 6.1
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1 2 3 4 5 & 7
13 Kerala 465 234 il 231 4.7
14 Madhya Pradesh 6068 1673 684 4248 34.9
5 Maharashtra 22992 258 8 2027 3l
16 Manipur 0 0 0 0 -
17 Meghalaya i 0 0 0 -
18 Mizoram 0 0 0 0 -
19 Magaland 34 17 17 17 100.0
20 Orissa 2228 233 &4 1998 275
21 Punjab 0 & & 0 5
22 Rajasthan 2509 &0 220 1855 366
23 Sikkim 11 0 0 1 =
24 Tamil Nadu 46 i i 45 100.0
26 Tripura 5 0 0 s 5
26 Uttar Pradesh 7 40 8 117 45.0
27 Uttarakhand 22 3 3 ”? 100.0
28 \WWest Bengal 1% 3 3 8 100.0
TOTAL STATE 20343 4243 1207 16774 28.4
29 A&N lelands 21 0 0 2 -
30 Chandigarh 0 U U 0 3
3 D&N Haveli 16 2 0 14 0.0
32 Daman & Diu 1 0 0 1 =
33 Delhi UT 1 0 0 1 -
34 Lakshadweep 0 0 0 0 &
35 Puducherry 0 0 0 0 -
TotaL UT 39 2 0 37 0.0
Total All Inclia 20382 4245 1207 158N 28.4

Source Crime in India

*ac/sT (POA) Act is not applicable in J& k. However, figures shown here relate to Crimes committed against
SC/STs by non-SC/STs
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2007

Sl.No. State C8T TC 8% CPT CVR
1 2 3 4 Is] & 7

1 Andhra Pradesh 1299 323 63 Q08 13.6
2 Arunachal Pradesh j[=+] 0 0 66 -
3 Assam w7 81 31 16 38.3
4 Bihar B3 32 2 121 6.3
5 Chhattisgarh 1818 329 137 14671 41.6
& Goa i 0 0 1

7 Gujarat &) 139 & 1612 4.3
8 Haryana 0 & & 0

Q@ Himachal Pradesh 13 4 0 K 0.0
10 Jammu & Kashmir* 0 0 0 0 =
1 Jharkhand 731 237 49 487 2007
12 Karnataka 778 214 4 540 1.2
13 Kerala 290 107 12 182 11.2
14 Madhya Pradesh 5703 1694 714 3856 42.1
5 Maharashtra 2230 400 7 1820 1.8
16 Manipur 0 0 0 0 &
17 Meghalaya i 0 0 1

18 Mizoram 0 0 0 0

19 Magaland i 17 17 0 1000
20 Origsa 2259 231 37 2028 16.0
21 Punjab 0 & & 0

22 Rajasthan 2325 518 128 777 376
23 Sikkim 27 9 0 8 52.6
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1 2 3 4 154 e} 7
24 Tamil Nadu 56 e} 1 50 6.7
76 Tripura 23 4 Z 2 50.0
26 Uttar Pradesh 121 25 1B ) &60.0
27 Uttarakhand 20 B 3 % &0.0
28 West Bengal 18 0 0 8 -
TOTAL STATE 19997 4455 1295 15308 29.1
29 A&N lslands 21 0 0 2 -
30 Chandigarh 0 & & 0 5
31 D&N Haveli 16 2 0 1 0.0
32 Daman & Diu 2 0 0 2 -
33 Delhi UT 1 0 0 1 2
34 Lakshadweep il 0 0 1 -
35 Puducherry 0 0 0 0 &
ToTaL UT 41 2 0 39 0.0
TOTAL ALL INDIA 20038 4457 1295 16347 29.1
2008
Sl.No. State C8T TC cV CPT CVR
1 2 3 4 & & 7
1 Andhra Pradesh 1313 392 40 Q07 10.2
2 Arunachal Pradesh 216 0 0 216 =
3 Agsam 151 20 4 131 20.0
4 Bihar 174 14 2 188 4.3
5 Chhattisgarh 2050 494 159 1424 32.2
& Goa 1 1 0 0 0.0
7 Guijarat 1827 261 8 1640 3
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1 2 3 4 154 e} 7
8 Haryana 0 0 0 0 333
9 Himachal Pradesh 10 3 1 7 -
10 Jammu & Kashmir® 0 0 0 0 -
1 Jharkhand 645 e ® 513 6.7
12 Karnataka 806 141 151 662 3.5
13 Kerala 254 a7 4 212 2.8
14 Madhya Pradesh 4962 1257 504 3662 401
16 Maharashtra 2060 225 26 1824 11.6
16 Manipur 0 0 0 0 -
17 Meghalaya | U U 1 3
18 Mizaram 0 0 0 0 =
12 Nagaland 0 0 0 0 -
20 Orissa 2450 236 37 2274 8.7
21 Punjab 0 0 0 0 43.2
o) Rajasthan 2239 444 192 1778 -
23 Sikkim 14 8 & & 62.5
24 Tamil Nadu &4 8 0 54 0.0
25 Tripura 2 16 3 13 18.8
26 Uttar Pradesh 103 “ Q 89 &4.3
27 Uttarakhand 4 3 3 1 100.0
28 \West Bengal 28 2 0 26 0.0
TOTAL STATE 2402 3676 1018 16436 277
29 A&N lelands 23 0 0 23 -
30 Chandigarh 0 0 0 0 =
31 D&N Haveli 21 4 0 7 0.0
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32 Daman & Diu 2 0 0 2 =
33 Delhi UT i 0 0 1 -
34 | akshadwesp i o o 1 &
35 Puducherry 0 0 0 0 =
ToTa UT 48 4 0 44 0.0
ToTAL ALL INDIA 2450 3680 1018 15480 277

MNaxal attack on minas
3624, SHRI KALRAJ MISHRA: Wil the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Macists often attack mining complexes including State run

mines under National Mineral Development Carporation (NMDC) Ltd.;
(b) ifso, the number of such incidents that have ocourred; and
(c)  the effective steps taken to curb/ contrdl the menace?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (&)
and (k) Incidents of attack on mining targets by Left Wing Extremists during 2008, 2009 and 2010 (til
3st March), are &, 3, and 0 respectively.

{c) 'Police’ and 'Public order” being State subjects, action with respect to maintenance of
law and order lies primarily in the domain af the concerned State Governments, who deal with various
igsues related to naxalite activities in the States. Central Government supplements the efforts of the
State Governments in several ways, both on security and development front, ivfer afia, including

provigion of CISF to selected PSUs.
Conference of Interior Ministers of SAARC
3625, SHRI KALRAJ MISHRA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether & conference of interior Ministers of South Asian Association for Regiconal
Caoperation (SAARC) was held in lslamabad (Pakistan) in the month of February, 2010;
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